Question of
Privilege

MR. SPEAKER: It iy the House,
which can take a decision; as Shri
Desai put it, it is the Prime Minister,
and it is for the Prime Minister and
this House.
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MR. SPEAKER: 1 have heard you
in the Chamber, outside tha Chamber
and now here, My only point is this:
if you do not agree with the view
expressed by him, the Prime Minis-
ter or this House, that is one posi-
tion. The Privileges Committee
could go into it only if you do not
agree with what Shri Desai has said
or Shri Desai does not agree with
what Shri Madhu Limaye hasg said.
Then the Committee will have to go
into it.

SHRI S. M. BANERJEE (Kanpur):
There ig disagreement.

MR, SPEAKER: There is no dis-
agreement. Both of them agree.

SHRI S. M. BANERJEE: It js a
question of interpretation. Who is
going to interpret it? Which inter-
pretation is correct? That is the
matter.

MR. SPEAKER: I am on my legs
now. I wanted to give them a fair
chance. I told them also that this
was my opinion. I said so in the
Chamber also. Whatever it was, I
thought it was my duty, sitting in the
Chair, to give them a chance to place
it before the whole House so that they
will have a chance, and the Deputy
Prime Minister also could clarify the
whole case. I have given them the
chance. You may agree with each
other’s point of view or not. There
is no privilege as such to be referred
to the Committee. Therefore, it is
closed.

SRAVANA 2, 1890 €SAKA) A
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12.47 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDIAN STATISTICAL
INSTITUTE

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): I
beg to lay on the Table a copy of the
Annual Report of the Indian Statisti-
cal Institute, Calcutta, for the year
1966-67. (Placed in Library. See
No. LT-1396/68].

GOVERNMENT RESOLUTION ON NATIONAL
Poricy oN EDUCATION

fown W & oo AW (W
AR W@ W) ) faed A
T & fogr wwwedr wiedg Afa
Fat ¥ faais 24 A, 1968

F T GeT §ET TH 30-60-
67 sm€0 Jo #Y g Nf Wr ge a7
WIHE |

[Placed in Library. See No. LT-1397/
68].

NotrricATiIONs UNDER Navy AcTt

THE DEPUTY MINISTER OF THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA):

(1) I beg to re-lay on the Table
a copy each of the following
Notifications under section
185 of the Navy Act, 1937:—-

(i) The Navy (Discipline and
Miscellaneous  Provisions)
(Amendment) Regulations,
1868, published in Notifica-
tion No. S.R.O. 3-E in Gaz-
ette of India dated the 30th
March, 1968,

(ii) The Naval Ceremonial,
Conditions of Service and
Miscellaneous (Second Am-



